
Govemment of Jammu and Kashmir

Department of Law, iustice and Parliamentary Affairs
Civil Secretariat
Srinagar/Jammu

Subject:-Litigation Reforms and effective monitoring of Litigation in Union territory

of Jammu and Kashmir-ApPointment of Oflicer In charg{Olc) Litigation'

GOVERNMENT ORDER NO:- 5000- JK (LD ) of 2026

DATED:- l5 - 04 - 2026

Sanction is hereby accorded to the appointment Ms' Nipun Tickoo' Under

Secretary to Government, General Administration Department as Oflicer ln-

charge (OlC) Litigation in case bearing O.A No' /2026 |irrled Chaudhary

Rashid Azam Inqlabi Versus U.T of J&K and ors' including contempt

petition, if any, pending before Hon'ble High Court of J&K and

Ladakh/Central Administrative Tribunal or any other forum'

The terms and conditions of appointment of the OIC's shall be

govemed by the provisions of Govemment Order No'1673-JK (LD) of 2021

dated 24.03.2021.

By order of Government of Jammu 8nd Ksshmir'

sd/-
(Achal Sethi)

Commissioner/Secretary to the Govemment

Dated:- 15.04'2026No:- LAW-OIC/4/2026

Copy to the:-

l. Leamed Advocate Ceneral, J&K.

2. Principal Secrelary to Hon'ble Lieutenant Govemor, Raj Bhawan'

3. Joint iecretary(J&K), Ministry of Home Affairs, Govemment of India'

4. Commissioner/Secretary to Covemment, General Administmtion Dcpartment'

5. Regisrar General, HiSh Coun of J&K and Ledakh, Jammry'Srinagar'

6. Pri-ncipal Secreury to Hon'bl€ ChiefJustice, High Coun ofJ&K and La&kh'

7. Director Litigation , Srinagar/ Jammu.

8. Assislant L€w Officer concemed

9. officer tn Charge Litigation(Olc)

10. Private Sccretary to ChiefSecretary

I l. Privat€ Secretary to Secretary Law.

t2. lncharge website.

ll. Govemment Ord€r file,

14. Concemed file.

for information ofChief Secretary

e

(Reyaz Ali
l5'
Bhat)

Deputy Legal Remembrancer

rt


